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[Sh. A.G.S. Ram Babu]
o provide for the establishment of a perma-

nent Bench of the High Court at Madras at
Madurai.

MR. CHAIRMAN: The question is:
“That leave be granted to introduce a
Bill to provide for the establishment of
a permanent Bench of the High Court
at Madras at Madurai.”

The Motion was adopled

SHRI A.G.S. RAM BABU: Sir, | intro-
duce the Bill.

15.35hrs.

CONSTITUTION (AMENDMENT) BILL®
(AMENDMENT OF ARTICLE 58,ETC.).

[ Transiation]

SHRI MOHAN SINGH ): Sir, | beg to
move for leave to introduce a Bill further to
amend the Constitution of india:

[English]
MR. GHAIRMAN: The question is :
“That leave be granted to introduce a

Bill furtherto amend the Constitution of
india.

The Motion was adopted
[Transiation)

SHRI MOHAN SINGH: Sir, | introduce
the Bi.

Bills Introduced
15.35 1/2 hrs.

CONSUMER ASSOCIATIONS (REGIS-
TRATION) BILL.*

[English}

SHRIRAMKAPSE (Thane): Sir, Ibegto
move for leave to introduce a Bill to provide
for the registration of consumer associations
and for matters connected therewith or in-
cidential thereto.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to provide for the registration of
consumer associaitions and for mat-
ters connected therewith or incidental
thereto .

The Motion was adopted

SHRI RAM KAPSE: Sir, | Introduce the
Bill.

15.36 hra
COMPULSORY STERILISATION BILL *

(English}

SHRI RAMESWAR PATIDAR (Khar-
gone): Sir, | beg to move for leeve to intro-
duce a Bill to provide for compulsory sterili-
sation for promoting small family norm and
for matter connected therewith.

. MR. CHAIRMAN: The question is:
“That leave be granted to introduce a
Bill to provide for compulsory sterilisa-
tion for promoting small family norm
and for matters connected therewith.”

The motion was adopted
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